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1 3..11-9 This matter may be 

listed on 27.11.1995. 

ti' L 
Vice..4J<jinran  
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La-u-. -ir1 

Ch the ground that Shri LeepELk , k')ku ¶ 2 7.11. 

Mishra, learned counsel for the  

applicant will argue this case, Shri' 

B .Tripathy, pry counsel seeks 	
\- 

adjournment of this case to 30.11.195. 

4 

Prayer allowed. call on 30.11.1995 

for admission.
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9.11.9 	 Call on 1.12.1995 at request. 
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4.12.9 	}ard hri B...Tripathy, lerned 

counsel for the petitioner. In view of 

the averrrnts made tbt the D9C is go1 

to sit any time and ih view of the fact 	\3 	(\ 

that serte cause of ciction r&.y arise ! 	 \-,  

after the D takes some decision, with 	
1 

liberty to approach this Tribunal, if 	 -L 
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. .44.12.95 he is dggrieved by the 

the JC this pet it ion is d is rni se d ds 

withdrawn. 
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